HIGH COURT OF MADHYA PRADESH: JABALPUR

/I REMINDER //

No.Reg(IT)(SA)/2017/ Jabalpur, Dated: 08/03/2017

b i

10,

The District & Sessions Judge,
All the District and Sessions Courts
in the State of M.P.

Sub:- Reminder regarding the compliance of Order of the High
Court regarding the use of e-mail.

Ref:- This Registry Order No. Reg(IT) (SA)/2016/334, dated: 21-
04-2016 and Order No. Reg(IT) (SA)/2016/427, dated: 06-05-
2016.

As directed, under the subject cited and with reference to
above, | am to remind you to comply the Order No. Reg(IT) (SA)2016/334,
dated: 21-04-2016 regarding the serving of suspension reinstatement
order, charge-sheet etc. and Order No. Reg(IT) (SA)/2016/427, dated: 06-
05-2016 regarding the use of e-mail services. The copy of aforementioned

orders is hereby enclosed for kind information and further necessary action.

Therefore, | am to request you to process the matter

{’7’&
(F.H. QAZI)
REGISTRAR (IT)(SA)

accordingly.

Encl:- As above.

Endt. No.Reg(IT)(SA)/2017/ B¢& Jabalpur, Dated: 08/03/2017

Copy forward to:-

1. Principal Registrar, High Court of M.P., Bench at Indore and Gwalior.

2. Principal Registrar (Vigilance)/ (I.L.R. & Exarhination) and Principal
Registrar (Judicial).

i Registrar (Exam & Labour . Judiciary) / (District Establishment) /
(Vigilance & Litigation) / (Judicial-l) / (Judicial-l) / (Administration)/
(E) 7 (IT) / Secretary, High Court Legal Services Committee / High
Court of Madhya Pradesh, Jabalpur.




HIGH COURT OF MADHYA PRADESH: JABALPUR

JIORDER/I
No.Reg(IT)(SAY2016/ 20 \ Jabalpur, Dated: s\ \A L

Hon'ble the Chief Justice vide order dated: 13.04.2016 has been
pleésed to approve the service of suspension / reinstatement order,
charge-sheet etc. including penalty imposed under the M.P. Civil Service
(Classification, Control and Appeal) Rulles, 1966 by means of e-mail to the
Government Servant as per letter no. '¢/6-5-2015-3-One, dated: 19"
November, 2015 of General Administration Department, Mantralaya,
Government of Madhya Pradesh.

:_'Irhémcopy of the aforesaid letter is hereby -enclosed for kind

information and necessary action.”
BY ORDER OF HON’BLE THE ‘C%F JUSTICE

; L
5 (j@ﬂ”"_/,(%!
&kl (MANOHAR MAMTANI)

= REGISTRAR GENERAL
Encl: As Above

Endt. No Reg(IT)(SA)2016/ L Jabalpuf, Dated: 33\\4\aG

Copy forwarded to:-

1. Principal Registrar, High Court of M.P., Bench at Indore and Gwalior
for compliance and necessary action.

2. District and Sessions Judge, All District and Sessions Courts in the =
State of M.P. for compliance and necessary action 5

P
NS

—~

_(ﬂ

Principal Judge, All Family Courts in the State of Madhya Pradesh fer

compliance and necessary action. o %%\-}\};,;‘;Jw

4. Principal Registrar (Vigilance) [ (1.LR. & Examination}k or c"‘c\‘)n1piiaﬁ"¢é'"“'
and necessary action. :

i

5. _-Registrar (Exam & Labour Judiciary) / (District Establishment) /

7 (Vigilance & Litigation) / (Judicial-li1) / (Judicial-) / (Judicial-1) /
(Administration)/ (E) / (IT) / Secretary, High Court Legal Services
Committee / High Court of Madhya Pradesh, Jabalpur for compliance
and necessary action.

6. OSD (DE), High Court of M.P.. Jabalpur for compliance and
- necessary action. ’

' 7.  Incharge Director, Madhya Pradesh State Judicial Academy, First
~"Floor, Abolished SAT Building, Jabalpur for compliance and
necessary action.
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HIGH COURT OF MADHYA PRADESH: JABALPUR
IORDER//
No.Reg(IT)(SA)/2016/ haamy Jabalpur, Dated: e\ \ ¢

- Hon'ble the Chief Justice vide order dated: 03.05.2016 has been
pleased to permit to accept ‘e-mail services’ for use as mentioned in

of M.P. “E-mail, Policy, 2014,

The copy of the circular no. F11-39/2015/1/9, dated: 02.11.2015 is |
enclosed herewith for further necessary action at your end.

BY ORDER OF HON’BLE THE CHIEF JUSTICE

o,

] ﬁ,{)wﬁ” %Vs?fé
wl ) B

(MANOHAR MAMTA
REGISTRAR GENERAL
Enci: As Above ' ﬁ :

Endt. No Reg(IT)(SA)/2016/. un s, Jabalpur, Dated: o(\s\

Copy forwarded to:-

2. District and Sessions Judge, All District and Sessions Courts in the
State of M.P. for compliance and necessary action and to Circulate
the same to their Subordinate staff,

3. Principal Judge, Al| Family Courts in the State of Madhya Pradesh for
compliance and necessary action.

4. Principal Registrar (Vigilance) / LR & Examination) for compliance
and necessary action.

3. Registrar (Exam & Labouyr Judiciary) / (District Establishment) /
(Vigilance & Litigation) / (Judicial-i1l) / (Judicial-I1) / (Judicial-]) /
(Administrationy (EY / (1T 7 a0l 4 WJUdic



